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Labour Minister should make a statement
in regard to the LIC strike.

MR. SPEAKER : When the Deputy-
Speaker is there in the Chair, 1 know he
would do that.

SHRI S. M. BANERJEE : I have the

same regard for you.

N ot wehw (s ) ¢
weger wgew, % <ro wA g fag A
wh foy araan fear 9

MR. SPEAKER : I do not object to
his making a statement. 1 am not stand-
ing in the way. If the Deputy-Speaker
had said that, then it was from the Chair
that he had made that observation.

SHRI NATH PAI (Rajapur) : May I
submit that the commitment is not by Shri
Khadilkar but it was a commitment made
by the Deputy-Speaker and hence it is
binding on the Chair ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Shri S. M. Banerjee and Shri George
Fernanades both have pointed out that |
had made some promise. There was no
question of making any promise at all.

I only said that I had noted the con-
tents. If he wants to take my words in
that way 1 would be only too happy. |
have already conveyed it to the Labour
Minister.

= wet TR : gt aRE W T
gorc gy v\ oft A A R g
qiw arfw ® geam § agus g &
el wrwer § W OTw AgRT WY
s v W g e ag g ¥ @ I
¥ qw FeEg &

SHRI S. M. BANERJEE : The Labour
Minister is bere and let him make a state-
ment. Otherwise, we shall be accused of
indulging in politics. .

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : You may admit a calling-
attention-notice.
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MR. SPEAKER : That is a different
matter. Admitting a calling-attention-
notice is my privilege. Since a request has
been made, and the leaders of the different
parties are also asking for a statement, and
the hon. Minister has heared it, according
to the normal parliamentary practice he
has to take note of the feolings expressed
by the opposition and if not today, at least
some time later make a statement. I leave
it to him. I am not saying that he should
make a statement here and now. Admit-
ting a calling-attention-notice is my privi-
lege. So, let us consider these things.

SHRI S.M. BANERJEE : Let him
make u« statement suo motu. Otherwise,
wo shall be accused of having indulged in
politics, that the strike was politically
motivated, there was incitement to rebel-
lion and so on.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on, Tuesday the 26th
November, 1968, adopted the follow-
ing motion in regard to the presen-
tation of the Report of the Joiat
Committee of the Houses on the
Foreign Marriage Bill, 1963 :

“That the time appointed for
the presentation of the Report of
the Joint Committee of the Houses
on the Bill to make provision
relating to marriages of citisens of
India outside India be oxtended
up to the first day of the Sixty-
seventh  Session of the Rajys
Sabha.”.’

12.32 brs.
INDIAN RAILWAYS (AMENDMENT)
BILL—Contd.
Clause 3

MR. SPEAKER : The House will now
take up furtber clause-by-clause con-



23 Ind.an Railways

(Mr. Speaker]

sideration of the Indian Railways (Amend-
meat) Bill. We ‘had originally allotted
anly 3 hours for it, but we have already
spent 8 hours op it. Yesterday, clause 2,
which was a controversial clause, had been
disposed of.

There are no amendments to clauses 3
and 4. So, I shell put them together to
vote.

The question is :

“That clauses 3 and 4 stand part
of the Bill”.

The motion was adopted.
Clauses 3 and 4 were added to the Bill.

Clause 8 —(Repeal and Saving)

SHR1 INDRAJIT GUPTA (Alipore):
I beg to move :

Page 2, line 27, for “‘14th" substitute
“20th. (13)

In spite of my best efforts yesterday
I could not elicit any reply from the
hon. Minister as to the actual motive
underlying the effort to translate the
ordinance into a statute. I had alleged
yesterday that the only valid ground from
the Government's point of view could be
the desire to continue to persist with the
cases which had been brought against the
Central Qovernment employees including
railwaymen on the alleged grouad of con-
travention of the ordinance which ordi-
nance was promulgated in order to take
action against such people as went on
strike on the 19th September. There
could be no other ground for behaving
in this fashion.

This is in sharp contrast with what
happeaned in 1960 when a similar ordinance
was-#épeaked by the same Government and
was not'sought to be transulated into an
Act. This time the position is different.
Government have adopted a more vindic-
tive attitude and they want the ordipance
to be lawtul so that the cases which have
been launthed in caurt agajast.all those
people could be carried through and those
persons could be p d, pr d
and punished. 1 thigk the hon. Minister
did not answer this point. In fact, he
had evaded it yesterday. This show that
Government’s attitude is entirely one of
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victimisation. Therefore [ am moving
this amendment of mine to clause § which
seeks to substitute ‘20th September’ in
place of '14th September’. In other words,
the effect of this amendment is that no
action can be taken in terms of that ordi-
nance for anything which took place on
the 19th September. [ think he should
agreo to this amendment. As we have
already pointed out from this side of the
House, all the things that he wants to do
or he has explained a great length that be
wants to do or to prevent are already pro-
vided for under the existing Railway Act
and Railway Rules.

There is no other logical explanation
possible for their persisting in this atti-
tude except that they want to see that the
court cases are put through and the people
concerned are punished and jailed and
s0 on.

Therefore, 1 would appeal to the hon.
Minister'to accept my amendment.

MR. SPEAKER :
now before the House.

The amendment is

THE MINISTER OF RAILWAYS
(SHRI1 C.M. POONACHA) : I am affraid
it would not be possible for me to occept
this amcndment for the reason that in
regard to whatever court cases are there,
the judicial action will have to take its
natural course. It cannot be argued now
that because such court cases are there,
this amendment should be accepted there-
by watering down the objectives of the
proposed legisiation that wo bawe before
us. So, I am not able to accept this
amendment.

My bon. friend was referring to certain
measures which had beea brought forward
in 1960 and which were not subsequently
brought on the statute-book. [ weuld
submit that conditions differ and there-
fore, there arc valid reasons for putting
this Bill on the statute-book as a perma-
nent measure.

My hon. friend was also trying to
point out the redundmacy of these pro-
visions on the plea that the¢ Railway Act
and the rules thercunder contained similar
provisions already. 1 beg to differ from
him. The Railway Act as it stands now



317 Indian Raliways
provides for certain types of offences, but
it does not in precise terms provide for
dealing with the offences which we are now
enumerating in this amending Bill. There-
fore, this amending Bill is necessary in
view of certain requirements for regular
running of train service and train opera-
tions.

MR. SPEAKER : The hon. Member's
point is this. He wants the date 20th
September to be substituted in place of
14th September. | (hink he agrees to the
clause being there, but he only wants a
small concession and he wants the date
14th to be changed to 20th September, so
that 19th September would not be covered.
That is the only small concession which
hon. Members are asking.

SHRI INDRAJIT GUPRTA : You con-
sider it & small concession. Wse are
grateful to vou. He wants to cover the
fulure  We are requesting him not to
give retrospective effect to it.

MR. SPEAKER : That is exactly what
I have said.

SHRI C.M POONACHA : Whatever
offences have been commiftsd will have to
be dealt with by the courts. This is a
matter for the courts to decide.

MR. SPEAKER : Otherwise whatever
action you have taken becomes illegal.

SHRI NATH PAI (Rajapur): Heis,
1 think, trying to emphasise what is only
too obvious. If an offence has taken
place, it has to be dealt with in aceor-
dance with the provisions of law, whatever
law may be there. One has to accept that

12.42 hrs.
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statement. What we are disputing at this
stage is not that. The so-called offence
took place under the particular law of the
country as it then existed. This law did
not exist then. To make these offences
ccme within the purview of this law is
what we are objecting to.

MR. SPEAKER : Ordinance was
there.
SHRI NATH PAl: This particular

Ordinance was there. An Ordinance is a
temporary thing to deal with an emer-
gency. It is a very dangerous step to
make a permanent part of the statute of
India what was intended as a temporary
measurc. What we are pleading is : let
the so-called offences be dealt with under
the normal law of the laad ; let not what
was a temporary measure be used against
it.  You have tried to explain it to bim.
Nobody is asking for a major concossion

in this. You have understood it. But
has he ?

MR. SPEAKER : I am prepared to
yield, if necessary. | am not o a
hurry.

SHRI S.M. BANERJEE (Kanpur) :

You have supported our cause.

MR. SPEAKER : The question is 1

“Page 2, line 27, for “14b" substitute
*20th"". (13)

The Lok Sabha divided :

DIVISION NO. 20
AYES

Ahmed, Shri J.
Badrudduja, Shri
Banerjee, Shri S. M.
Barua, Shri Hem
Behera, Shri Bafdhar
Biswas, Shri J. M.

Brij Bbushan Lai, Sbri
Chakrapani, Shri C. K.
Daonge, Shri S. A.
Desai, Shri Dinkar
Devgun, Shri Hardayal
Dwivedy, Shri Sareadranath
Fernandes, Sbri Ovorge

Gopalan, Shri P.

Goyal, Shri Shri Chaad
Gupta, Shri Indrajit
Gupta, Shri Kaowar Lal
Jha, Shiva Shri Chaodea
Khan, Shri Gbayoor Alf
Kisku, Shri A. K.
Kuchelar, Shri G.
Kushwab, 8hri Y. 8.
Lakkappa, Shri K.
Molsbu Prasad, Shri
Nair, Shri Vasudevas
Nath Pai, Sbri
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Pandey, Shri Sar joo
Patil, Shri N. R’
Ramabadran, Sh'i T. D.
Ramji Ram, Shri
Samanta, Shri S. C.
Sambhali, Shri Ishaq
Sen. Shri Deven
Sezhiyan, Shri

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Bhagat, Shri B. R.

Bhandare, Shri R. D.
Bhargava, Shri B. N.

Birua, Shri Kolai

Bohra, Shri Onkarlal
Burman, Shri Kirit Bikram Deb
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dass, Shri C.

Desali, Shrl Morarji

Dhillon, Shri G. S.

Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
QGirja Kumari, Shrimati

Hari Krishna, Shri

Hem Raj, Shri

Jadbav, Shri V. N.

Kamble, Shri

Kesri, Shri Sitaram
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.

Kureel, Shri B. N.

Kushok Bakula, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad. Dr.
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Masuriya Din, Shri

Mehta, Shri Asoka

Mebta, Shri P. M.
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Shah, Shri T. P.

Sharma, Shri Yajna Datt
Shastri, Shri Ramavatar
Sreedharan, Shri A.
Tyagi, Shri O. P.
Vajpayee, Shri Atal Bihari
Vidyarthi, Shri R. S.

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Nanda, Shri

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pandey, Shri K. N.

Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Patel, Shri N. N.

Patil, Shri T. A.
Poonacha, Shri C. M.
Qureshi, Shri Mohd. Shafii
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajni Devi, Shrimati
Rajasekharan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Rane, Shri

Rao, Shri K. Narayana
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri P. Antony
Reddy, Shrimatl Sudha V.
Robatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. 8. K.

Saigal, Shri A. S.

Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sapre, Shrimati Tara
Sarma, Shri A. T.

Sayyad Ali, Shri

Sen, Shri P. G.

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Naval Kishore
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Shashi Bhushan, Shri
Shastri, Shri Ramanand
Sheo Naraln, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinkre, Shri

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Sinha, Shrimati Tarkeshwari

MR. SPEAKER : The result* of the
division is :. Ayes, 41 ; Noes; 115
The motion was negatived.

MR. SPEAKER : The question is :
“That Clause S5 stand part of the
Bill »
The motion was alopted.

Clause S was added tv the Bill.

MR. SPEAKER : The question is :

“That Clause 1, the Enacting For-
mula and the Title stand part of the
Bill.”

The motion was adopted.

Cluuse 1, the Enacting Formula and
the Title were added to the Bill

SHRI C. M. POONACHA : 1 beg to
move :

“That the Bill be passed.”

MR. SPEAKER : We shall fix up
some time for the third reading.

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : Three hours.

MR. SPEAKER : For the whole Bill,
the Business Advisory Committee fixed
three hours. Now we should be reisona-
ble. 1 would say at best one hour.

Motion moved :
“That the Bill be passed.”

Shri Kanwar Lal Gupta.
ot diar wm gwv: gsgw Ay,
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Snatak, Shri Nar Deo
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Sursingh, Shri

Swaran Singb, Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.

T g & f 5t e g g k-
mabwag it vl fe o
frdas iy wi wer &0 & ugowy
sFaTffrag O ag ¥ faew Y o §
1z ¥mY ¥ fe go fakgw & wr ofe-
fovaa & 1 7z gg At ¥ dw ®), v 9w
) fagare & 33§ favgw faew g 0y
g

#3373 U §ATH TG ARATE |
w1 78 o ¢ & fr o fadaw & ofed
¥ a7 g & fao gearst  ox wifiez
dqam fear g ?

1243 hrs.
[Mr. Depaty-Speaker /n the Chair)

v g g T & @ wq ey
Y feafa ar afcfeafs ¥ goerd wierd
a1 WA sHwd gyae ST gwd § 7
ST FT w3 § AT W e aedk £ AR
ware ¥ & ag faw fargw exrehiz aifee
&7 T & W ¥ 9T ) Q@I Wy
wfwwre wTw av ag qTeTe ¥ wrf @
o gfrar & ot sy e cEwr
afemT ¥ arg § 1+ oo aTgw g
fis ¥ mlite & ant # gt e -
g vl fs vy fade w
afwre g oifgd | g agt O T
o9 W &7 SR ¢ oY quk feere
whfeex fede g wifigg | ™ fw &

®The following Members also recorded
NOES : Servashri J. B, 8. Bigt and

their votes :
J. N. Pramanik,
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[t T & =)
¥ grar @ o ag oF fe ORI
& f raft FTH A qwdt § Wk W
oy g g w7 § W W gwe A ¢
fF gEET T FT aFdy ¥ I TR
TN ag AN FX A A @IEFE F
wfawrT § 31 ag FoAfaey feqg A § 7
¥ A O TG LI § M AT W79
ary st & Y oy AR FFT

gqisqw gy, & ag awwar g fs
witE 51 gfawe @ FTAEA OF
Afrg o wfgwreg, 39 wfewT 9T g0
wava frar § ) ag AW & wIgA &A@
wigar &Y ag qa-faw grar ik wifas
sfamfEl & F9C F4F &1 %1 qifaq
v 1 qg 9% faw &

Frwaa s smar g T
agl AT aifge | W9 WAL Ag AR £
A PG W1 ¢ IGH) GJT A JUAY
aifed, & wiod @iy IfAwF FT Fwar
a1 | aTFIT qZ FgA 90T fm Faverfaw
af Qar wifgd @ & Ia% @w ar
wfes et W qfcfeqfa & grarar  gdmmr
fag w7 gEAY &% T &, Y *qT T9H
gz wawa Ag) & e ag awe Adfel-
feafaen Y aTF JAT ATEAY R 7 ATeAw
% geere garr A osifar & gwEw

, orar § gt X wreH Y aw A9 K0
qyar & | waey frewd €, sawr & A
1 ¥fer frawal w1 7 waww A §
QIT THTET KT AAT N & |

gz ¥ WA WA S aw g e
wrew o W faw & afi @ & e
fie agt AORIT 7 W oA fewdax
adi ¥ 1 qg T T T & 0 a8-
ove § o g oA 91 awdlt §, wifeq g
ardt wEr #Y A wwwk 9@ 41 1960
H A 1968 ¥ ey urfea @ AwA

geE il W wwew Rem W
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dfeefebaa & arod 16 €Y o9 @
at ¥ o LY W &
Tigy §1 B N 9 9w A&
fedma A § 1 WX gWwR A e
fesma st § &Y ag mfede a1 awdt
& 1 onowy wew & W e Y que-
Jar M g ad gyr ¥ A At o)
I F W Y gAaT ORI ¥ Wa g §,
qIETT &1 A ma fear §-1 d¥dew
UTLH & A1 9T @ FT g1 WOk g9
Fgrrwmeie Y & AN gEwr gar
qififeara &1 gAET gWT, 9 A€ WO
19 T | WIF OF [YAT UFR AN Y
FqT & &, Tg § ¢IAT AATE 1| WAL
g N Y aFNE g § A T aw
sNwd ¥ gr qv A el Y 1 gL OE
FRT B A 2| 2T oF T A EA)-
war & famarg vadt @ 399 19 faewq
®T, T7 AFHIG F AT FT LY T397 |
o'fis gara fawame qawar AR, €@
ey gAwY ddvr gadz war @ifed

gt wegfame wrf § Sfs gdan
i dr &Y gard A 3 & oy o
T &ar ¢ 1 /@K sRW g ¥ fro9a
a% ¥ aray § A€ W § aw a% ¥ G-
zq UwEd, 0w fen wgEE wefs #)
ay wX § ¥fwxr wa W) AT A HT
g wrgfree wif gex H aar ¥ o1
are, & & 37 §q9gAr g g e waY
w70 argw, wiT €TeF w1 wfew A ?

oft wo wio wwakf :

s wac oy qov: W owd Hoar
WA X e wrafewc g P ot ot 4
wgfve it Nt dw W W O & aly
woax smn § fe auft grewr W g
*T 18 T RATEY gy wX wWay |
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garR wegfree wrf Y womw F  faerw
e e, Afew FoeR o e
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t
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i w1 w8 & 1 gfEy s
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Rl wiGaa o
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w1 xgwr afeefodut § 1 waT Ay @
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[ waeene qea)
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i femaEr g, @ AigEm Yy o
fear fe g & g N xar S A
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37 @v & fagg, @Y I9F w9q w5

A= qeg 19 a7 B qg  fawarw
T frmrax § fHza g7 N A
afeefedoT § ) 3@ q@T A AN F
fagang g farar wgar Tifgq | 9§ FIIA
et o adt ax f fagarg 9@ @A
Tf3q | 3 FYT GA-AaR, CA-fad
ot gg s fam g @ AW gAY
Ffeag s § TagHqraw @
waF fadiy war =fge

SHRI SURENDRANATH DWIVEDY
(Kendrapara) ¢ Sir, this House has devot-
ed more than 9 hours to this Bill and the
number of amendments moved must have
convinced the minister that it is not only
that we want to oppose anything that the
Government brings forward, but the Bill
has such dangerous implication. Unless
the Government thoroughly looks into it,
it is going to illegalise strickes in this
country. | know the Law Minister
repeated that Government is not going to
illegalise strikes. But the fact remains
that this Bl is going to do that. Take
obstruction cf railway track. Are there
no provisions in the statutes already passed
under which a psrson who obstructs the
railway track can be arrested ? There
are. The right of the people to register
their protest by obstructing or offering
satyagraha is there in the Constitution.
It is the inherent right. [ would have
understood that the Government was
honest in its intentions if it bad accepted
an amendment that this Bill will not be
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applicable to a token strike or a legul
strike. But this amendment was rejected

after a division.
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Legal strike means regular notice accor-
ding to law has been given. There is
the right of pickoting we learnt from
Gandhiji. 1f 1 give regular notice that
I am going to picket at such and such a
place to register my protest against an
injustice, is that an illegal act ? Do you
want to prevent even that ? 1 am com-
pletely surprised at the way this Govern-
ment is functioning. For little things,
they want to take more and more powers,
because they are afraid of the people.
There is no doubt about that. One by
ope they are curbing the powers of the
people. They know they cannot tamper
with the fundamental rights in the Con-
stitution so easily. So, by some oiher
means they want to curb the rights of the
people by passing legislation «like the
Unlawful  Activities Prevention  Act,
Central Industrial Security Force Act, elc.
If you remove these demoratic rights of
the people one by one, the people will
ultimately take to unlawful violent means.
You are really encouraging this tendency
by Bills of this nature. If people are
determined to disobey your order, do you
think such a measure will be able to pre-
vent that ? Not at all,

The Minister said, we are not curbing
the rights of railway men alone and it is
applicable to others also. The regular
laws are there to arrest them and take
action. What was the necessity for this
Bill 7 It was only the vindictive attitude
and nothing else. These ministers who
are to decide the policies completely for-
get that they owe allegiance to the Con-
stitution, not to the bureaucracy that only
knows the rule of the rod. Otherwise,
they would not have succumbed to this
pressure that there was no law, these
things are happening; and this was neces-
sary. Laws need to be changed to see
that the people’s inherent rights are not
curbed. I would, therefore, register my pro-
test against this Bill. What are you going to
do by this Bill 7 You are only inviting
more trouble. There is no doubt in my
mind that you are really inviting more
trouble, more destruction of railway pro-
perty. This Bill is oot going to save
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railway property from destruction.

MR. DEPUTY-SPEAKER :
continue his specch after lunch.

13.00 hrs.

The Lok Sabha a djourned for Lunch
t1l1 fourteen of the Clock

He may

The Lok Sabha re-assembled afrer Lunch
at Seven Minutes Pass Fourteen of the
Clock

[Mr. Deputy-Speaker in the Chair)

RE. REPORTED ARREST OF SUGAR-
CANE GROWERS

MR. DEPUTY-SPEAKER : Shri S.N.
Dwivedy to continue his speech.

st it fag (Vgaw) : fedt
1T 92T, qTHT AT FIAC W
Afew & & xq aw A A AT "Iy g,
IY T ®T qOwY anoyw T | Gy,
AT fegmY WY a7 Y oy A Aty
Ty Ay ¥ wror o wr § o ax
®m faw wifas woar @ § 1 9 GCEC
w1 garw Agf §, afew faw mfaw  gfew
¥ forer & g firarAY & A ¥ v
3.

MR. DEPUTY SPEAKER : As | said
yesterday, this is not another zer¢ hour.

oft vondie feg ;. fisgr wok o
o v g wtr ogr 8, wg vy § fo
s o ot v 5 ol e
wrfgdr, wfeew 11 g0 # feqr o | o &
ag wrg wvd § oY I N o wgr g,
It g 8 1 & et arew
fafrezz oz qifrai wdad  fafreee
yogms wdr sgmTwgar f fv ¥ @
arawn % qww , fearr o qax oF, v9
! For wrk ¥ awrd e TEN S Oy
feward | itz g Ay gW § fe wrk



